Coram: Hon'ble Mr, P.H. Trivedi S+ s Vice CHairman
Hon'ble Mre PelM. Joshi : Judicial Member

aAdmite. Issue notice on the respondent to show cause
~within 45 days from the date of this order. The case

is adjourned to (G- T\ -%"7\ for further direction.
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Hon'ble Mr. D.K. Agrawal .. Judicial Member
23.10.,1990

Mr. P.S. Chari learned advocate for the petitioner
has filed leave note. Mr. T.H. Sompura, for Mr. P.M. Rgval
learned advoc~te for the resprondents present. 2llowed.

1he case be posted for hearing in due course.
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Mr. Rac for Mr.P.S.Chari, learned counsel for thﬁ
applicant says that he has instructions to request for
withdrawal of the application. Mr.P.S.Champaneria for

MrePe.MeRaval, learned counsel for the respondents present,

has no objecticn. The application is disposed of as withdrawq
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